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office-bearers to enable us to take cogniz- | available to small-scale undertakings

ance of the newly elected office bearers
as per established norms and practice.

Please therefore adhere to the norms
and get the resolution counter-signed Ly
the outgoing President and the Secretary,
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At | 9% €99 3@ A AT fAnaw
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(Interruption)
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qTge & Il |

You are a disciplined Member of the
House, I am now calling the Minister,

Y THACLTAN ¢ A9 3G TIAT F)
fies ga 7 fazfua & & and, ady
AT FEAT § |

SHRI K. R. GANESH: Sir, I have
tried to cover some of the points earlier
also in my remarks. I would like to
make the position clear.

Now, Sir, two main concessions are
available under this Bill. One is initial
depreciation allowance available for
ships and aircraft, and for machinery
and plant used for generation of eleutri-
city or for manufacture of articles men-
tioned in the Ninth Schedule. This ini-
tial depreciation allowance will also be

whose capital investment in plant and
machinery is not more than Rs. 74
lakhs, irrespective of the articles manu-
factured by them. The Ninth Schedule
is, thus, not relevant for small-scale in-
dustries. The second tax concession is
exemption of 207, profits of industries
in the backward areas. These are two
separate things which are available.

THE  VICE-CHAIRMAN
BIPINPAL DAS):

“That the Bill be returned.”

(SHRI
The question is:

The motion was adopted.

THE COAL MINES (CONSERVA-
TION AND DEVELOPMENT) BILL,
1974

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Sir, I move:

“That the Bill to provide for the
conservation of coal and development
of coal mines and for matters connect-
ed therewith or incidental thereto, as
passed by the Lok Sabha, be taken into
consideration ”

Sir, as is already known, two of the
salient features of the Bill are that the
Coal Mines (Conservation, Safety and
Development) Act of 1952 will be repeal-
ed by the proposed legislation which 13
before the House, and the Coal Board
which was set up under section 4 of the
above Act of 1952 will be dissolved and
the assets and liabilities of the Coal
Board will be taken over by the Govern-
ment and we will have discretion and
authority to transfer the same to a Gov-
ernment company. The third salient fca-
ture is that the Central Govern-
ment will have authority to impose a
duty of excise on all coal, not excceding
Rs, 10 per tonne, according to clause 6
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of this Bill. The Central Government
will further make available the net re-
ceipts from the duty of excise every year
to the different coal producers according
to their financial requirements and
schemes of conservation and develop-
ment subject to such conditions 1s may
be prescribed. Another important fea-
ture of the Bill is that the Central Gov-
ernment will have the same general
powers including powers of inspection as
regards conservation and safety measures
in coal mines as are now available under
the Coal Mines (Conservation, Safety
and Development) Act of 1952. Several
sections comprise this Bill before the
House. It takes care of the details which
come under these salient features, and
the necessity of this Bill has been he-
cause the Coal Board is no longer aeces-
sary because coal has been nationalized,
and all the acts of conservation, safety
supervision and other ancillary activities
which are related to development of the
coal industry which have been taken
over to the public sector will be tfaken
care under this, Therefore. the Act
which was responsible for the creation
of the Coal-Board 1s hereby repealed.
That is the proposal before the House,

The question was proposed.

SHRI KALYAN ROY (West Ben-
gal) : Sir, at the fag end of the day we
are taking up a very important Bill.
This Bill perhaps in my opinion is much
more important than the Bill we have
just discussed. After all the entire pro-
gress and prosperity depend on energy
and in our country so far we have only
one kind of energy and that is coal
which was so long neglected. neglected
calculatedly. And the whole country is
today discussing the deposits of coal,

utilisation of coal, conservation of coal,
the by-product of coal and justifiably so.
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Well, Sir, here I will have to say some
words which may not be very pleasant
and which may appear to be rather
harsh and I hope the Minister will for-
give me for that., Not that I lack any
respect but the issues have grown so big
that the people have started discussing
whether nationalisation is going to be
a success but that point I will take up
later. Mr. Mohan Kumaramangalam,
when he took over the coal mines after
a long struggle and bitter opposition by
the mineowners said in this very House
that one of the main reasons for the
takeover of coal was the neglect, calcu-
lated neglect, by the mineowners. In
other words there was no conservation
at all. There was slaughter mining,
reckless mining, unscientific mining and
as a result in India we used to extract
only 30 per cent of coal and 70 per
cent was being lost and this was con-
tinuing for hundreds of vears. The Bri-
tishers did it and the people who took
over the mines from the British also did
it equally. Not that the Ministry was
unaware of it; there was a legislation,
the Coal Mines (Conservation and
Safety) Act under which the Coal Board
used to function. And the Coal Board
used to collect a cess and the amount of
the cess came to about Rs. 2 to Rs. 3
crores per year but the job of the Coal
Board actually degenerated into distri-
buting this money to the various miue-
owners for putting sand inside the mines
in order to stabilise the mines—that is
called stowing—and the second rcason
was to help the mineowners to tide over
the adverse factors: for instance, when
there was more gas or more pressure of
water or when the roofing was not pro-
per, in such cases the mineowners used
to get some amount in order to see that
the mines were run properly, worked
properly, that the raising went on with-
out disturbing the upper strata or the
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lower strata. In this very House, Minis-
ter after Minister has admitted in reply
to my questions that 70 per cent of these
Rs. 2 crores has gone to a few houses
like the Birlas. the Goenkas, the Jains,
the Tatas, the Bird & Co., Jardine Hen-
derson and others and in this very House
it has been admitted that the money
which was paid to them in order to put
sand inside the mines or to stabilise the
mines was not utilised for that purpose
but the money was misused, grossly mis-
used. If you calculate, Sir, over the
last ten years perhaps some Rs. 25
crores have been paid to the mineowners
for the development of their mines. for
conservation of coal which was not at
all done. This sum of Rs. 25 crores
has gone into the pockets of mineowners
who have utilised it in the black money
economy. So we demanded in this very
House what the Government was going
to do about this. You are paying Rs. 30
crores as compensation; are you going
to investigate into the failures of the
previous mineowners to conserve the
coal, what happened to the mines, how
the money was utilised ? Now vou say
that the mines are in a very bad shape.
There is no conservation, there is no
stowing, there is no proper roofing and
accidents are taking place. 1 was told
in this House and also in letters that
they were investigating into the abuses
of that money by the mineowners. 1
would humbly ask our Minister: What
has happened to the investigation?
What is the result of the investigation ?
Which are the particular mineowners
who have stolen money and have in-
vested it perhaps in real estate ot used
it for buying paddy in order to hoard?
We should be given an answer because
the result of non-conservation is being
felt today more acutely. Mr. Malaviya
had been to Dhanbad and he would
have seen it even before; intense fire is
7—23 RSS/74
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raging throughout Jharia and Raniganj.
If you are producing 79 million tonnes
of both coking and non-coking coal per
year, you are losing about 10 million
tonnes of coal per month to fire. There
is fire raging on both sides of the rail-
way line. The whole of Jharia is en-
circled by a ring of fire. The wholzs of
Barakal area has subsided. People are
living at their own risk. What steps
have been taken to combat the fire? How
much money has been spent so far and
what is the result? As far as I know
and I come from that area, I have
seen that the fire is increasing. It has
threatened the railway line. It has
threatened the Jharia town, Asansol,
Ondal, Raniganj and Hazaribagh. The
whole place is becoming nightmarish, I
should like to know whether you have
investigated the work done by the Coal
Board. How much money has been
spent to prevent the fire from enguliing
new areas? These areas are producing
coking coal and we have such a shortage
of coking coal. All I can say is that the
particular contract to tackle the fire was
given to a tourist concern. As far as
I remember they are the Kundu Special,
and I Lave been told that they miserab-
ly failed to tackle any fire. Who are
the people responsible for it and how
will you solve this problem which is fac-
ing me today? You conserve in order
to produce. If you fail to conserve, you
cannot produce after ten years. This is
the second point. The first point is,
what happened to the money paid to the
mine-owners which you admitted ? What
steps are you going to take against
them ? You are very brave in tackling
the railway strike. You can arrest ten
thousand people. You can drag women
from their quarters. You are so brave
that I am afraid to face you, but in the
case of mine-owners you look so small.
I find that you have neither the tongue
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nor the will to fight them. Am I right
or am | wrong? Please tell us. My
second point is about the fire and sub-
sidence because the villagers around th:
collieries are terribly panicky. Large
areas of Asansol, Jharia and Hazaribagh
have subsided. People are forced to
leave. Many quarters of miners have
collapsed. I was in a colliery some time
back where 200 workers have been sud-
denly 1endered homeless because the
entire area subsided. Reports of more
and more subsidence are coming in.
Where will the villagers go ? What plans
have you made? How are you going
to compensate them ? The West Eengal
Government and the Bihar Government
have drawn the attention of the Central
Government to the problem of subsi-
dence. This is another problem which
you will have to tackle.

The third point is about the Coal
Board, which is going to be abolished.
The sooner it goes the better, but what
about the employees? What security
of service they have ? What prospects
they have ? After all they were render-
ing service to particular organisaticns for
the last twenty years. Will they be
thrown out? If not, will they be ab-
sorbed? Now, you are creating a new
set-up. That is a big question to which
I hope our able Deputy Minister, Mr.
Hansda, will be able to reply, if
Mr. Malaviya does not touch the point.

This point is also important-—what
will be the status of the planning and
designing division, which he is going to
take over? This matter was raised in
the Consultative Committee. We point-
ed out that if we put the people who
are in charge of conservation under the
people who are in charge of production,
then conservation will not get that atten-
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tion which it should get. If it is under
the Bharat Coking Coal or under the
Coal Mines Authority or under a parti-
cular concern, the Chairman’s work and
performance will be judged by the
amount of coal he produces. In order
to satisfy Parliament and people he will
naturally try to raise as much as he can.
People will judge his performance by the
quantity of coal he raises. If he pro-
duces 80 million tonnes people will be
happy. If he produces 100 million ton-
nes people will be more happy. Then,
he will think : Well, all right. Forget
conservation I. am going to be the
Chairman for the next ten years. In ten
years I will beat the record. Thus, con-
servation becomes a casualty. Sc, we
demand from the Minister, please make
it an independent body, answerable to
you. This is an important, key body.
You should not place it under 2 parti-
cular Chairman, either of the Coal
Mines Authority or the Bharat Coking
Coal. He assured us in the Consulta-
tive Committee that he was going to
consider it. I want to know whether
he has made any decision about it.

The fourth point is about the slander
which is going on about nationalisation
that after nationalisation the controlled
coal price has gone up very high, that
the people are suffering, that all these
are there because of the nationalisation.
1 would like the House also to think
about it—which is more costly—a tery-
lene shirt or a tonne of coal? Coal is
a capital-intensive industry. Hundreds
of people are required to dig up coal,
new machinery is required . The coal
price has been artificially kept low in
order to help the monopolists. The
same thing happened with oil. Only
i when the Arab world stood up did they

get the proper price for oil. So long
| the big monopolists kept their prices for

AN
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oil low for the artificial development of
Western Europe and the USA. OQur
coal price is the cheapest in the whole
world. It is unscientific, it is consumez-
oriented. If you really want to develop
the coal industry, if you really want to
introduce new machinery into the indus-
try, if you want to eliminate the poiso-
nous atmosphere of the coal industry
because of lack of quarters for the
workers, for lack of sanitation, if you
want to prevent the foul atmosphere
which prevails, you have to get a higher
price for coal. The coal price has to
be proper, scientific and rational. which
is not the case today. It is a shame.
This is what the people are talking that
Mr. Kumaramangalam nationalised the
coal mines. He smashed the conspiracy
of the coal mine-owners; he smasbed the
coal lobby. He was a pioneer. Mr Pai
came; he started a dialogue with the
trade unions. He set up a joint nego-
tiating machinery. Sir, you will be sur-
prised to know that since 1967, half a
million workers, miners, who go down
every year, the rate of acciden: is the
highest in the world—220 peonle get
killed every year, and more than two
thousand to three thousands are sertous-
ly injured. They lose their lege. their
eyes, their hands. Nowhere else 1n the
world can you find such a high rate of
accident and yet, since 1967, this is the
one industry which has not got a single
paisa increase in the workers’ wages.
The jute workers have got three times,
the texiile workers four or five times,
the port and dock workers five or six
times, the plantation workers have got
four or five times. But you ask the coal
miners to produce more, to face death,
to face drowning to face crippling
to face the highest rate of injurv. but
their wages have been frozen since 1967.
Can we ever conceive of a shameful
condition ? Minister after Minister affer
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, nationalisation has come before Parlia-
i ment and declared that we have got the
| full cooperation of the workers. The
' officers were reluctant, the police was
| not very happy. It is the coal-miners
who go on digging coal. Sir, not even 15
per cent of the half a milion workers
have got quarters. I was in the East
Nimcha colliery last week. Seventy wor-
kers have been sent to the hospital suf-
i ering from cholera because there was no
| water. There 1s no ambulance Even
Ein the NCDC’s Patharkhera Colliery,
| out of the 3000 workers, only 500 have
| been provided with quarters. It is a
shameful condition which continues.
There is shortage of coal; there is shor-
| tage of food, there is the problem of
} housing, and sanitation. They are not
i covered even by rationing. So, Mr. Pai
}\ set up a joint machinery. At least, if
‘ anybody deserves a better wage, it ir
| the coal-miners. We discussed and dis
l‘ cussed the minimum wage for them, the
i differentials. They get very little under-
| ground allowance, no rent zllowance
} for the quarter. So far in the coal mines
| they do not get either pension or even a
| single paisa as house-rent. For eight
l months we discussed it threadbare. The
} Chairman of the Coal Mines Autho-
rity, the Chairman of the Bharat
Coking Coal, the Chairman of the
IISCO and the Chairman of the TISCO
[ said “All right, have an agreement for
two years. Accept Rs. 325 as the mini-
mum wage for catogory 1. surface wor-
\kers. Now we are giving 5 per cent
|
|
|
}

underground allowance.” It is the
Jowest in the world. “All right. have
10 per cent. You will get Rs. 15 per

month as quarters allowance if you are
not provided with quarters, and some
differentials. Then we
© will go to the next item on the agenda.”
! With great reluctance we accepted it.

| The workers were expecting that the

Please accept it
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money would be paid in Apsil. It is
ar agreement signed by both the sides.
We were told “it has gone to the Cabi-
net; it will come from there and then
it will be implemented.” The workers
went on producing more and went on
getting killed. Now we are told that it
has been shelved. After that. do you
expect co-operation from the miners?
Half a million workers are denied any
wage increase since 1967. Many Mem-
bers of Parliament do not know about
it. They talk about workers’ wages, in-
crease in facilities and so on. But they
do not know that the miners are not
getting a single naya paisa more than
what they got in 1967. They have thz
same leave and other facilities. It is
one industry where everything has been
kept under control. You set up the
bipartite committee. And vou are now
flouting it, ignoring it. violating it. What
sort of morals are you setting up ? What
kind of ethical standard is this? What
is the explanation you have Lo give to
the workers? Here it is not a question
like the Railway workers’ demand for
bonus and your saying “I won’t pay
bonus”. Here is an agreement between
the management and the workers of all
trade unions and you are flcuting it.
What are the workers saying now?
“Malaviyaji has come and paisa is
gone”. I am sorry, I am not happv about
it. But this is the fecling of the
workers. So we have started since yes-
terday a hunger-strike before the various
coal mines.

THE VICE-CHAIRMAN (SHRI
BIPINPAL DAS): Please wind up.

SHRI KALYAN ROY: I am wind-
ing up. If the Government does not
listen to il, then I am afraid a strike is
imminent. I know you have enough
CRP and enough Border Security Force.
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You can arrest even all the half a mil-
lion workers. But you won't get coal.
1 want other Members of Parliament to
see if I am justified or unjustified, if I
am right or wrong. If you think I am
wrong, reject my demand. Yo>u have
come to an agreement. You have said
that you are going to implement it.
And then you go back. What sort of
“beimaani” is this ? What is the arpswer

to the workers? If I “gherao” the area
General Manager, if I take out a demon-

stration, Malaviyaji will coms and say
“Law and order has broken down”. Who
is endangering the law and order situa-
tion? You do not give me quarters.
You do not give hospital beds. You do
not give me half a kilo of rice for all
the arduous nature of work. You do
not give me what you agree to pay. And
if T demonstrate, if I agitate, if I shout,
you will say “It is a law and order pro-
blem”. The West Bengal Government
is deputing seven battalions of police.

They are going to be posted in the
various coal mines. Is this the way to

keep coal miners under control? To-
day from 9 o’clock till 11 o’clock we
discussed these matters, and the money
which is being paid by Bharat Coking
Coal to the police. The figures are as-
tounding—Rs, 78 lakhs or something
like that. You are spending more money
on the police than you are spending on
housing, on safety, on sanitation. Is it
not shameful? Is it a free country?
Is it an independent country? Do the
coal mines deserve this sort of treatment
from a Government which has nationa-
lised the coal mines? Are you going
tc treat the mine workers like this ? This
is the only question which the workers
ask:  wEdTy o @ Ifeq g7 AT FHY
awg @ ?

Sir, the last point is the question of
planning. There is such a shortage of
coking coal. Here I should also refer
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to the question of price. 1 have been
13ising thjs again and again in the House
and in the Consultative Committee
that your producers, the Coal Mines
Authority and the Bharat Coking Coal
get Rs. 56 or Rs. 60 or Rs. 70 per
tonne, while the same coal is being sold
in the market for Rs. 10 per maund.
Who is reaping this fantastic profit?
The middiemen. They are still permit-
ted and coal prices shoot up in Asan-
sol, Calcutta, Banaras, Lucknow,
Patna, everyw'-<re- We are demanding
“At least, pleasi’ ake over distribution;
please eliminate the middlemen who are
making crores of rupees.” As a matter
of fact, the Chairman of the BCCL is
weeping. He says “If we had been able
to get that money, we would have im-
proved the conditions in the coal mines”

The producers don’t get it and the
workers don’t get it. Only the middle-
man flourishes. Is it so necessary?
Perhaps the ruling party may be asso-
ciated with it.

Sir, lastly, before 1 finish...

THE VICE-CHAIRMAN (SHRI
BIPINPAL DAS) : Please wind up now.

SHRI KALYAN ROY: You will
be surprised to know how nearly 80 mil-
lion tonnes is coming out of the pit.
There is complete chaos regarding sup-
ply of baskets, tubs, sand, ropes, etc.
because we have such cheap people in
the country who are prepared to go
down. But the safety measures are nil.
What steps are you going to take?
There are no timbers and yet the tim-
ber bill comes to about 2 to 3 crores
cf rupees per year. Can’t you eliminate
the middleman who sells timber ? Then
you have not frozen the price of spare
parts, the price of pumps, pricz of wood
and timber. Only the poor workers are
being starved.
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Sir, you have been talking about the
shortage of coking coal. There is a
mine in Madhya Pradesh known as
Damuah Coal Mine. 1 was there last
week. This coal mine has got the cok-
ing coal which can be immediately uti-
lised for Bhilai. But I have been told
that it is being utilised by the Railways.
Why ? It is because the Railways would
not give wagons to this particular
Damuah Coal Mine to move coal from
Damuah to Bhilai. There is corruption
in the Railways. What steps have you
taken about that? There is a chronic
shortage of wagons. Mr. Malaviya, you
have taken over the Ministry this year.
Have you been able to show some im-
provement? You will have to go deep
into the whole thing. I understand you
have started giving some money to some
railway people. If this is true, this is
shameful. You do not have any plan-
ning.

Lastly, you follow double standards
regarding justice. When officers are
guilty of serious malpractices, they are
asked to resign or if they are dismissed,
they are immetdiately reinstated This
is on record. vhe workers are dismiss-
ed for some slight mistake or for falling
sick underground. They are dismissed.
They are not taken back. Howsoever
grave or serious charge the charge may
be against an officer, he is immediately
taken back. This has happened in eight

cases. (Time bell rings) This came
out in the Consultative Committee
meeting.

THE VICE-CHAIRMAN (SHRI
BIPINPAL DAS) : I think you will have
to finish now.

SHRI KALYAN ROY: They have
been asked to resign. Side by side,
there are names of ordinary miners and
theii wives numbering 150 who have
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been charged with minor mistakes This
18 not fair. You have to have one stan-
dard There should be no double stan-
dard. Mr. Malaviya, I am sorry to say
that I am prepared to co-opzrate with
you, but not at the cost of poor miners.

5 PM.
SHRI MAQSOOD AL] KHAN
(Karnataka) : Mr. Vice-Chairman, Sir.

after having heard the hon. Member,
Mr. Kalyan Roy, and the ghastly pic-
ture that he has given of the working
conditions in the coal mines and the
conditions of the mine workers, one is
convinced that if there is any time when
such a legislation should have been
thought of, it is really the present time.
Sir, if T lay any stress on coal as the
source of energy, I would be rather ex-
plaining the obvious. There is no need
on my part to say that in this country
this is the only source of energy on
which we can depend entirely and the
scientists all over the world, especially
in those countries where the coal mines
are located, have come to the conclu-
sion that this is the most dependable
source of energy. It has been estimated
by the scientists in the world that the
Middle East resources of oil will deplete
within another 35 or 40 years, if pro-
duction at this level continues. The
same is the case of oil wells in Texas
and Venezuela. We can thus visualise
a world which in the first quarter of the
next century will not have enough oil
and will therefore have to depend on
either coal as a source of energy or
solar power as another source of nuclear
energy as the third source.

The salient features of this Bill have
been pointed out by the hon. Minister
-in his opening remarks. First comes
development or the planning. Actually
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there are three phases which take place
whenever we want to think of develop-
ment of a mine. First is exploration,
second, planning and third, mining. Pro-
cessing of the mineral, transportation
and the rest of the things are subsidiary.
First we make a complete survey of the
mineral resources and we know what
is the geological phenomenon of the
ore body and the assessment of the
ore body. Next comes planning. How
are we going to take up planning? In
planning we have to see how economical
we can be in mining the mines. Then
we come to the third phase which is
mining itself. All these things have to
be done very carefully. [t is a matter
of regret that in India where the mine-
ral resources are so much and so vast
and so expansive, our technology and
our expertise in this behalf is not up to
the mark. Tt was in the year 1964 or
1965, that, } had an occasion to meet
a delegation of Rumanian Ministers who
had come to see Bangalore. One of
them was the Mines Minister of Ruma-
nia. As all of us know, Rumania is an
expert country so far as mining machi-
nery and coal mining are concerned.
When 1 put to him a question about the
mineral wealth, he told me: “Look,
what you are producing from 700 coal
mines, we produce that much from our
nine mines”. What a vast difference?
Ten years back they were producing
from their nine coal mines what we
were producing from our 700 coal mines.
This shows nothing but the vast diffe-
rence between the methods and techno-
logy employed by them in their country
and those employed here by us. What-
ever mining we have to do, whether of
iron-ore, of mica or of lime stone, it
should all be done scientifically. It is
unfortunate we follow unscientific sys-
tem. The duty of the Mines Ministry
should be to see that whatever mining
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is done, our mine-owners gradually over-
step to a stage where only scientific
mining takes place and nothing else.

Sir, the second feature of this Bill is
that an Excise duty is being levied which
shall not exceed Rs. 10/- per tonne. As
it is, we have now an Excise duty on
different grades of coal at the rate of
Re. 1.25 or Rs, 2/- or Rs. 3/- and so
on per tonne. Anyhow, it does not go
beyond Rs. 4/-. Now, we are likely to
have about 90 million tonnes of coal
during this year, that is, 9 crore tonnes.
Now, granting that the least Excise levy
that we may have this year is about
Rs. 4/- or so, the whole amount comes
to about Rs. 36 crores which we will be
getting just from this source only. The
question is how this amount of Rs. 36/-
crores is going to be spent. In clause
9 of the Bill, Sir, different items have
been shown on which this sum has to
be spent. I was wondering as to why,
when we speak of the development of
mines and the technological research
and all that, this Bill is silent over the
conditions of the workers. Why is it
that no sum from out of this Excise
duty is being spent upon the workers?
May be that we collect some other cess,
that is, the welfare cess under the Labour
or Mines Safety Fund Act. When we are
collecting so much, how is it that these
workers have been living in such bad
conditions? By way of analogy, Sir,
1 would refer to the iron ore mines of
Hospet and Bellary in my State of Kar-
nataka. 1 would like to bring to the
notice of the honourable Minister who
is present here the fact that uptill now
nearly a sum of Rs. 4 crores or even
more has been collected in the name
of Welfare Cess from the iron ore mine
owners for the welfare of the workers.
But how much of it has been spent on
them ? Their living conditions are dirty
and shabby. They do not have any
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hospitals. After so many years, one
hospital has recently been opened and
that too is without enough facilities.
This apart, their children do not have
the school facilities. We go on collect-
ing the money wmn the name of the
workers and it goes to the Consolidated
Fund of India and it never comes out
of it to the workers at all. Had this
been done by a private man, it would
have been construed as a fraudulent
practice whereas here it is done by the
Government and we cannot say any-
thing about it. It is the duty of the
honourable Minister, it is his bounden
duty, I should suy, to see that whatever
funds have been collected and under
whichever Acts they might have been
collected, in the name of the workers,
they should determine specifically and
got out of the Consolidated Fund of
India and are virtually spent upon the
workers for their welfare about which

an assurance was given earlier to this
House.

Then, Sir, I come to the third point.
It is about the abolition of the Board.
You do not seem to feel the necessity
of continuing this Board at all. Uunder
the Act, all the powers, the rights, the
control of the mines, etc. vest with the
Government. When this Board is done
away with, which is the authority which
is going to manage these mines? Was
it proper on the part of the Government
not to name another agency through
which these mines were to be managed ?
Sir, this is a point on which I would
like to be clarified by the honourable
Minister because I feel, that when the
Board is abolished, which till now wield-
ed certain powers in regard to the deve-
lopment of the mines and the utilisation
of the mines, etc., there must be some
other agency. If the Government says
that the power vests with itself, then,
it should name some other authority
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under the rules and regulations or con-
stitute some other body or agency
through which these mines have to be
worked and which has to be made ac-
countable to the Government.

Sir, I think, I have said what I thought
fit to say on this Bill. I may recall the
time when the coal-mines were being
taken over by the Government. At that
time the late Shri Kumaramangalam told
this House that coal is a commodity
which stains the hands of the person
who deals in it and it was good for the
country that there should not be left
any person who should stain his hands
with this commodily. Speaking on that
occasion, I had said : ““You are so much
particular about the cleanliness of the
hands of the people. You should not
deal in such a way that the people
begin yourself come to a stage where
the people should say saying that the
hands of the Government are not
clean.”

My hon. friend, Mr. Kalyan Roy,
referred to the distribution that we are
having today. Sir, coal is being sold
at the coal-mines at Rs. 55 or Rs. 65/-
a tonne. But when it comes to Banga-
lore city, we are getting it at a rate
ranging from Rs. 210/- a tonne to
Rs. 300/- a tonne. This is the position
in the city of Bangalore. With such a
defective system what is the use of pro-
duction at all? When we are not able
to meet the basic requirements of the
people, when we are unable to take
the commodity to manufacturers who
need jt badly. Can we think that our
economic conditions would improve ?
So ] would request the hon. Minister
that not only he should see that the
development of coal-mines takes place
but he should be more vigilant so far
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as the distribution system is concerned.
And unless that is done, it is no use
producing coal.

Thank you.

DR. RAMKRIPAL SINHA (Bihar):
Sir, two very important features of this
Bill before us are the abolition of Coal
Board and the imposition of excise duty
not exceeding Rs, 10/- per tonne. These

two are the most important features of
this Bill.

Now, regarding the abolition of the
Coal Board, what is in the mind of the
Government is not very clear. How
it is going to substitute this authority is
not clear. Does the Government intend
to hand over the functions, duties, etc.
of this Coal Board to the Coal Mines
Authority or to any agency ? This must
be very clear, and the hon. Minister
should state here what is in his mind.
Suppose, as Mr. Kalyan Roy, an hon.
Member, put it here, the functions of
this Coal Board are handed over to this
Coal Mines Authority, the primary func-
tion of the Coal Mines Authority is
development and production. There are
several coal-mines still in private hands.
The Government owned coal-mines will
be supervising the private coal-mines.
Who will supervise the coalmines of
this Coal Mines Authority, the NCDC
and Bharat Coking Coal and others?
This is a moot point and the Minister
must clarify this. Instead of abolishing
this Coal Board and instead of keeping
mum and keeping silent on this Bill,
for an allernative arrangement the
Minister should consider a proposal
which I put. He should form a Com-
mittee of coal-miners, including this
Coal Mines Authority, the NCDC,
Bharat Coking Coal and others, and
also of private coal-miners, plus the
consumers, the Calcutta Electric Supply
Company, the DVC, the Railways, which
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is the bulk consumer, then cement and
iron and steel companies, thermal plants,
ete. I think this composition of the
committee with these interests will be
more useful instead of handing over the
power of the Board oaly to the N.C.D.C.
or the Coal Mines Authority or to
any new agency which may be there
in the mind of the Minister.

Sir, secondly I would say, that this
nationalisation of the coal mines is the
single greatest catastrophe in the Indian
economic system. Why ? Because since
the nationalisation of coal, the produc-
tion of all the industries has fallen down.
Why ? There is scarcity of power. In
India and particularly in the eastern
parts of the country, we are mostly bas-
¢d on thermal plants viz. Barauni and
Patrautu and other thermal plants. What
bappens? After the takeover of the
coal mines by the Government, they
started supplying low grade of coal to
those thermal plants. Only last year,
there were 3 explosions in the Patrautu
thermal plant. There was a huge explo-
sion and some casualties in Barauni
thermal plant. Apart from the supply
of low grade of coal, adequate quantity
coal was not supplied to these thermal
plants in the entire eastern States. Be-
cause of this, there was a cut in the
generation of electric power and because
of the cut in the generation of electric
power, all the industries had to cut down
their working hours. Take the example
of Durgapur and Tata Iron and Steel
Company. Take the example of Indian
Iron and Steel Company or Heavy En-
gineering Corporation at Ranchi. The
same was the case in Bhilai. If you
take out the reports of the last year,
you will find that all these steel plants,
whether in the private or public sector,
were affected by this cut in power gene-
ration and there was shortage in produc-
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tor is the lack of power generation
which is due to the inappropriate coal
supply.

Sir, who is No. 1 consumer of coal
in India? It is the Railways. They
consume 15 million tonnes. What do
the Railways say? In the North Eas-
tern Railways, 56 trains were cancelled
at a time? Why? Because of shortage
of coal. Everyday, in the North Eastern
Railways, you will find some officer com-
ing and making a statement that they
are suspending this train or that train
because of shortage of coal. Thermals
plants are the second principal consu-
mers of coal. They used 13 million
tonnes in 1972. They could have con-
sumed more coal but they were given
low grade coal and were not given coal
at the right time in adequate guantities.
The third principal consumer is Iron and
Steel Authority. They consumed about
11 million tonnes of coal in 1972. There
was a great hue and cry in the Indian
Iron and Steel Company and in the
Tata Iron and Steel Company and the
Minister flew to Calcutta. He gave
statements saying that the supply of coal
to these steel mills and steel plants will
be speeded up. Therefore, nationalisa-
tion of coal alone is responsible for the
back gear in which our whole industrial
production is going for the last two or
three years. It has also increased the
price of almost all the essential commo-
dities. Coal was selling at a price of
Rs. 2.50 per maund in our town in
North Bihar. But now it is being sold
at Rs. 10 or Rs. 11 per maund. That
is about Rs. 300 per tonne. In North
Bihar, in the north of the Ganges, coal
is selling at Rs. 300 per tonne.

Sir, there is some collusion between
the Railway authorities and the Coal
Mines Authority or the Coal Board

tion. Therefore, the single greatest fac- | there. In the matter of distrbution of
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wagons, 75 rakes of coal different mer-
chants in different areas of Bihar were
allotted but only a few rakes were sanc-
tioned and approved by the Railway
Minister. ] would like to know as to
what the difficulty is. Why there is a
play of hide and seek between these
coal people and the railway people?
They have made our life hell in North
Bihar. Qur trains are cancelled;
ovens are cold. Everywhere, there is a
shortage of coal. And that is the distri-
bution side. Sir, the fact is that 65 lakh
tonnes of coal is still lying at the pit-
heads. About 10 per cent of the total
production of coal is lying at the pit-
heads. You are just patting your back
that you have raised this production and
that. But what about the production of
coking coal? The production of cok-
ing coal has gone down. The produc-
tion of coking coal is as follows: In
1971, it was 10.58 million tonnes; in
1972, it was 10.13 million tonnes; and
in 1973, it was 9.78 million tonnes. They
have taken over most of the coking coal
mines and here is the fall in production.

our

Sir, I would like to suggest a few
things. You have taken over these coal
mines. You took over the wheat trade
and you have certain experiences toere.
You failed there. It made the lives of
the people hell in the whole of the
country because you did not have the
distribution channel and you did not
have honest and efficient machinery.
Similar is the case with the coal indus-
try as well. You do not have bonest
and efficient cadre. You do not have
the distribution channel. You de¢ not
have the technical knowhow of this
business. You took over the industry
and made a mess of the economy of
the whole country because. as I have!
said earlier, it affected steel production.

[ RAJYA SABHA ]

and Development 212

Bill, 1974

railways, domestic activities and even
the kitchen, and then cement produc-
tion. And all the industrial production
has been hard-hit because of lack of
power. So. I would suggest that you
try to streamline the production and
distribution systems. At present, only
22 to 25 hundred wagons are given daily
for coal in Bihar. And I was told that
there was a time when 5,000 wagons
were utilized for coal transport. And
I was told that formerly Rs. 10 per
wagon was given to some officer and
from the lower grade officer to the coal
board, everybody used to share an
income of Rs. 50,000 per day. This
was illegal.

ot Fo Fo Wrawdx : FiaIarar ?

DR. RAMKRIPAL SINHA You
know better. And Rs. 50,000 per day
was being distributed. And now, 1 am
told, because this cannot be given, the
Railway Board, the Railway Ministry
is not prepared to supply enough num-
ber of wagons for coal distribution. 1
would request the hon. Minister to
make an enquiry and find out whether
this is the cause of the great dearth of
coal, and particularly the great dearth
of wagons for transport of coal from
Bihar coalfields to other parts. And, if
that is the cause, 1 would like to know
what alternative arrangements they are
going to make.

Sir, regarding the safety of mines, [
may say that it is going to be badly
neglected. Qur friend and hon. Mem-
ber Shri Kalyan Roy has already point-
ed out what is happending in the coal
fields. But, the Government has not
done anything, they are not doing any-
thing and they are not worried. They
do not have any worry about the ininers,

i.e., the labourers, although they talk
of socialism. Although there is an
overall ncrease in expenditure in the
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mining activity but still the, fate of 80
thousand labourers is hanging in a
balance. Prior to the take over they
were working there but the Government
are not prepared to abSorb them. The
number of such labourers will be 80,000.
Besides the labourers there were -some

persons who were in the supervisory
grade. Their pay scale was better
before. After the take over, their pay

scales have been cut down. This has
created a great resentment and there is
no enthusiasm in the managerial section
of the coal mines because they know
their position is so bad in Bihar. As
long as Mr. Ghafoor will remain the
Chief Minister of Bihar and as long as
this Assembly and this Chief Minister
will be there. the life of no citizen is
safe. What to talk of these managers
alone. there is no enthusiasm left in
the coal-miners.

They do not even have clean water
for drinking. What about the housing
and medical facilities. In the hills and
jungles there is no water,, what to talk
of clean water. There is no drinking
water supply to them. This is some-
thing very much surprising and with
these state of affairs you have brought
forward this Bill, increasing the vxcise
duty by not more than Rs. 10 per ioane.

Today the Government Is talking of
bringing down the prices and arresting
inflation but when the Government itself
is going to put this excise duty on
the production of coal, that is bound to
increase the price of coal for the con-
sumer and. in turn, it is bound fo
increase the prices of steel, cement,
paper, cloth. In fact. the increase in
the excise duty on coal will be reflected
in the increased prices of products of all
the industries using coal. So, I would
request the hon. Minister that this reiro-
grade step should be withdrawn,
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The policy of the Gevernment is not
te arrest the rise in prices. In fact,
their action will further contribute to
the rise in prices. This will hit the
consumers. So, I think, the Government
should first clarify as to what authority
is going to be substituted in place of
this Board. I would also like to know
whether he will take into consideratton
my suggestion of constituting a Board
which will have representatives from
different interests in coal trade and coal-
mining on it. Secondly, I would like
to know what steps he is going to take
for arresting the prices of coal. Thirdly,
what is he going to do for channelising
the distribution of coal to the consu-
mers at cheaper rate ? And, fourthly,
what, is he going to do for the coal-
miners, ie. the labourers ? (Time bell
rings)

(Interruption)

THE VICE-CHAIRMAN (SHRI BI:
PINPAL DAS) : I think you are repeat-
ing.

DR, RAMKRIPAL SINHA : Finally,
1 would ask the Minister about the sup-
ply of low-grade coal to thermal plants
at Patrapur and Barauni ?

THE VICE-CHAIRMAN (SHRI BI-
PINPAL DAS) You have already
made that point.

DR. RAMKRIPAL SINHA Sir,
these are the points and I hope the hon
Minister will clarify.

S ARG (IqT AW ) ;- s,
Ted A Wt ot A S T3 st o
Fr a7 faar g 3a F 39 nsal g sqey
arfa 99 # Wr g1 wwar @A
3 USAFIO FT 3@F ET AT A1
F 9T AT FAT QAT AATTH AL
T8 ITFT AET FAMET 1 F Fany
Frgar g 5 = 37 Fmamdy faq
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F & agg faqt d arn g i fawwr
gary fe & 99T WA R A WS &
qIq FATEHIT T F3T 8 1 ...

st o Fo Ay : FIT &Y waAT ?

W TEAAN . 7y AT @A FT
ASAFAT AET FY AT, TH B USEAFT
FRAT USTFI WT F qIY FAHR
g @y arwm A ST 7 faawar
¥ arg faazs & f&ag gaardmfag
FT T 1T I ITFT Tae I § I9
¥ ot AnTargw use 73 fagraar
Iqd mer AfUWRW & ; T F FAW"
e F1 FWIXA F99 M T faar
FOg F7 GEAD AT UsFr qEY
g 31 & @waar g 5 = dwa 7 4.
g ot FIAAEFE FT A FB G § AN
Q9 F1 A AW IFA FQY Fw gl
frar @ AT ERR S fAA gw @ 9F A
gra W 7 frqeT a&w fF a9 s
FAATT T ICAIFIC WsT & qAW
grer ot adl &7ar a1 ag e
gvo fag €, 32 98 97 FwEl o
FMa € A Y A WA § ar =g
faar %@ & & *md &1 asdmmw
2t mr 1 a0 gar g 8 sTar ¥ ag
§ uF O W F qIT U o
gzl & 9t § fF T usdwmar
Gar & @ar &, g & TsHaERoy
522 & AN AT USDAFW T gy
9 & f& famd 9qar A adlaq
g2, AYAT FY aFAI® qg, 9TAT Y
gy wE Ay e qgar @ @
T UEEFT A WA AT | g
gra A= ara AWM OF &Y W ) gw
fag & #f ot & frdaa sm fr
W g™ FadAr § fH g9y aTdg
§ sreqr @ ST AT AT 9 ©9 gaw
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¥ ol amT WY AU § W F fAg
7 g¥ am@  # Ar-Ar qRT@I
g arfs “a@ smag 9m @ faw 9T
fra frar’ 1 Tel F g @ dw
a7 9T WY AFIR FT Sy A A
IRAR TW 45T Tl g fawd
mar & faarr & 0@ 97 75 frary
T AT T gAY gedt FI7 A AT 9T F
fenrr qv 98 g FifE weare st T
A TF ARG & 1 qTET SR @i Sl
e U I O O 1 A
T 7@ € ) fama A g go &
s fargA aTda & afesar 7 8, @a-
ddtg wefe & @9 F1 avq faar @
Iad g @ * wee frar & Fr
wrfe, qrEf, aw@R @ wer 7@ 9T-
da ¥ AT q993 € 157 ¥ W@ Q@
1 af & fear fear mar adf qramd
g1 SraY, agt Afaarasatd o1 awedr)
g3l 9 AFAIT FT ATA AAT HIT @y
D ¥ @A od wTwr wr gre
F @AT § 1 ar d aLEITH AH-avR
% 2T AMRT & 1@ a3 9 st qeare
¥ @8 FT G AT W R | aEd avae
8, adr aref 1A T wwmw § arg
st g fa g, 59 9<&IT A adg 1 a1
eIl § Y99, 5f ¥y ] wa-
Rz o A Fraey a3m & a3z wo
GYEIT F AEEFT 0T FT qfqrar
3 &ifs fomm # s 43 9 am
Tgl WM @ gER weAr gar <gm
AN q TR gAAM f5 gud A
agr gRT #19 2 fear, dar w=w
TsdtgF o AT fzar, dm &Y gweql
af A ) 731 A AW w7 Ad )
a8 adr gt g f5 N weqrowr wa
W Wt ¥F wE F gW aXg ¥ 9
TaT #T % f& @7 33 & 5 amar
#T UCEIFIT gy & ? 99y ffywc
&, o qEdta ot & g8 & F4r -
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T IETE 1 A aT@T oA 92 Fa7 ad =
TUCTIAFTIT TET & 7477 JIAT AT 4T,
ATH ANII 99 3T a7 F) G0F 997 2
ff a3 udmazw @ ¢ wser ww
FERT WEA ATAM | GFGT Agt 9 AW
a1 FT AF 9 g g @ wn?

AR A ga7g qT4 grg ¥ faar
@ FAT T@ gaeg Fr fHe dYer 27
ST, wa adr afem 77 @ & )
HT 78 WA fR fiX 9T FIA I A
TRF ATAF O ITHY 3F 9 W FY
IaTAT F3q 9T W § 17 9 guHy
¢ M A gz gi-feeelt § ot waE
gs, smava™ /o gz gs o g
¥ w_t ™ fomy F fag afas
F g A gaew FY AH JMT T A
a3 qrfewEr AT 997 T W AT
g% wepaeqr gf §, T dawar gf &
IAFT gT AVA F AU gae  ArAY
g o Aw ozm owmw F QTR
U yema 9 IR OF TRIT A BFT
& fagr Qg o 3@ SF AT syaEAv
73 GIFR FW AT W EI1TEF aiw
AT 3HILT &7 TAT FY @A HTA
Fr Fm FAT § AT AN aTH IH-
I #T AT H FAFT-TRIT  qGT
93 T@H FT AFEAT HT W@ g | gAY
A% 7=¥ & 75 f2A7 fr AWT 9T FWIT
3R ST FEAY FYE A TATAT FT |
sgaeqT ¥ 1 U, +197, 399 9 939 § 93
Y FE ATTHET & AT AT AT Fg Wi g &
aqt Ady e faasr gH AT
#32 £ ar 92 BFA gEfag N @
& A, qHT FIAD | 9 AW, 1948
# ro wifgar A zEIfaw Fr AW
F&r dY R SEM F AT R oW Aaw@
a sy S dar @ F g § IR
uF Fe ¥ g F¢ faar @m @R
& Zee 8T AT FY &G | IAFT A A
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¥, IF%T IATIT W §@, IFF fAaTOw
F1 Y979 o7 &G, 9% fafquz sr
gaeg 3@ | AT =t FWadg oAl
ST TT g F| GAF wIF a1 A qoFAA!
g f& gy m &1 T3 W weAI
g ST | T FAA FFAT @IT 9T
€ A agr gemr, ag faad o Sared
F ;YT § AT SOTIA F ATEAT 9T
@I & WA § RRATE {6 o Fma-
37 wmdm %5 faddr @@ F @i
Ft fagw ag =g ar dm § ¥ wwaA-
IR M F—fa ag 949 an TwF@-
T GAAT W ITH AT QA FIW AE
AT A F) foawr afass g9
g, faax wfeess & ama & d@=d
F, A F €M F FT@R AT, WA
IR A F@re & ST AR @R JAFT
fex agy J@ar wew F @ & g
¥ S oA T Ay "l aer
Ik Y AT ITHET BIT T | AR Y
q % #Y M 9y wgar Agar § 5
afg @} SART F GEAT IT TR
FT wifacg g JMUYT @ TR AW
UHE AT 1 g F oMy v F
N T TART FT @I | TR AH
Al AR F 8T ¥ uR«dr g § A7
gaX g7 ;AT Y @eRT F o A
QY AT AY TR qAT FGA 1 T
g Taor A f5ar, w9 A fear, fGgoos
909 7 {57 I o7 TAFT JTT FWT
0| gafg 4 Fwads qEdy o &
FaAl ARAT § fa Qadea F Frer qx Ay
St & A q¥, Ul & Jm 9%
TTEIHIT F ATA I AT GEHNR T G
¥ 9IR IARA F qUEAT FT AR IR
BT 2 |

UF A gEA AGET TR¥ U3
f Nt N ARER 4F F F39T 3
fagr afr s @ & f&
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S aww fag Aar O @ @
wrdw wifa @@ &7 Aar €1 106
weer 3 9E ¥ T 17 G 1) e
affe qrdf & 1w a% WANT FRar
g 5 2w soE T Af <@ 9T A%
fF sree-meEw e owre fr sayfewe
gl fag | qree-MET e &rE w9l
© famT 3w 07 ) FfEa oo aE $%A
FMfE T g5 wedEma € )

awEn ¥ 2 ¥ a1 Ay g gEiag
feeelt ¥ ws A wewar § N =
aar fagr farfa fFaama ¥ aga @
Sfaew & warfas Car feaT ar war g 93
St a0F AN F G W & ST aqa
®T FEAUT F@ gC AT | far A
Toqr Ad fAamd ¥ el S A
ST AT FgAT A@AT g fF swe awd
N FT ST HAT &, HIT FI9 W
at srafa 3l &—, a7 goe || A
QYT A ARSAT E, HUR 94 JW  FT
a4 feafs @ fagam w3 9w F
g A1 ®F T quAFT AT A FHAT
Ft Wiy ®ig I ) HWq, § %
F gy SF XA A 9T FBAT ArRAr
g fa #wadnd a1% dew, A} ag ife-
fHigma F ala F &, A 3]} W
F g A Q@ A} a8 seerfaw ¥ Ay
¥ gy, gn WFelt @58 3 o ¥ §
uHifaFe asz §33 & 97 § g 1837 ey
Wt WATA FTogER JE &G AR
g FURER A & WA & T F )
gm fea & gra § FwdaT ¥I%
gemaTfag g3y gRr @ 9R  Saar
F GRAFT XM, RTAT FT AT FW0
gafag aB1E & a1g ere 737 ¥ ‘Gefisy
ds swfafas® A 3 fixae
Hi g 19 AWM guears sR
@ AW F WA W Y FIT
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AT 1877 GwrE & gy FaT ¢ %
grn fRdfr Wt TOF A us afm
F Y A ATMFT & 21 § 97 &
ICEIFT AZT TN I

S, a8 AAY wgeT A |1 -
FIOX UK WAT FX g XN A@A FT
T fearge v 8w U E 1 T A
s #1 feafe ov s g g wifE
SgY RAIY dgq dAg § 4 99 H
JrETA@ AT 47 I FAY JAT OLRY
< Y 59 9ug qeT § faeranm €, Suv
IFFIAATIY 9 | §F TAAT I 5 Frrar
R T WL F AT H IR AT
FT hEAT §, AsgA &Y nagd ag
ar qEL ? AT FEAT @ET F ANgA FT
afes 1 faes 5@ & g *E
FHel I18 wg ar agr ! afq g, a aar
FHT OFCF TF TR WS diE
gragl ! RO fast amsrd @ fb av-
FT & ITF IEFT W2 AT AF Z )
AT FIHICA OF W FT S i 39
gEA™@ & FEg U Fwar wwgl &
Ffam frarge gmaT #1€ guT £ 78 gar
grar )

#Y o Fro NIFAY7 : TAT AL TR )

S HATAN : ST CAT ASY Fav
& AT 97 99 AW 9lAd & fF aER
A AR ¥ AAH A AT dW
A% w1 a7 far &1 F geAT Anar
g fo o #9dr A wrer ww 2
T 39 weF s awgd ¥ Ffaw
AL Fgw wg ?

A Fo o wrANT : 7@ TET warw
gl

LURAE ST E LI R N
WA § | A el o 7 ar dA7 S1RaT § A9
f& smmwy ferdy & arT & ok gt ane
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oy g gEr A war gfE wgwe
T AT, TS WG FHAT WifF a8
WrAT T F T | W@ ARTAT
U I T8 F & AT E, A AW
gdt qve ¥ g9 Wiaad &7 rardy & g
T Fg3 A3F AR W

swawera (0 fafeaqa wmw) ¢
AR q R 7 TG T v D
FE AT |

Y WA 40 fage Q@ QW
N fifag 1 gt § F@ar e §,
fordt & d@ar A fawa &\

Wd Tgar g 5 wger g el F
THEU W JAEATg  WET WA | SAAr
qTEATE qgT &7 FH g A1 IF&T JTEg
N F|WR FT gad difaa o™ afyg
g1

SHHA, AT FFAT GIAT F w9gU
#1 g F FAI AT G 29 dr 419
AT B wAdaT W feafa A wqma &
AMT | 27 @ A0TAY FY AAR [§T
Q00 E, T A | ATH FT @A
#X Fafar 90 U @ #r gar
WA F At qAr =;izy, Fav g ¥
Frw faeg xfe Sam o faeeq v $ag
F=dT gral JAT A1 W} AR q¥a1 5=
1T FIAT GIAT BT AGGU Y AT
Far uwhy 19 IIF WA F fau
1% 3faa agdd £, a9 faw AN
F qQEl AT AgEAT F, T A & fag
Y FY saFedT g ok T @ 9aF  fag
FE FTE AT 9979 § 1 97 9T Aoy
Tadar wader g f osre v gdwe
T AT AME B TFT AT | H AT
TE wET g, Fad F oAagd B foear
g Ifma 4 dwarg, sAr WA dowe
TR qrAr fIGTE 1 3AF FAEA | I3
CUY AT FXATE AR ARAT § F
ARy wAY S R few awi gw oF
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R 3g fF 39% Fred FF & 9T
feadl zadiy feafa 81 71 g W
wHHE § N F @ 7 osqae g,
TR F QAT FT AT R T M SN
g=ai & fau faen w1 g3 & #0
g% fag zqrs F1 w15 $49H § 7 W
FE WAFY RT ¥ qqTH &1 Smar g Al
NI F qeqAT 7 7 9 & fqu
Tgl el @ard &1 g3y G g7 7 )
gdr feafg 1aY agr ox #= FE FE0
¥ I AT ET FTA & qiF AreAT AR
Y IAET A AT ATEARIT £ 7
TYETER T § AT HIE 0T ATAFRI FT
dfoq, gag feafq 7 afcada §m aran
AR &

& uF arq qUAT AEAT § | AT 4 7
g HMA § 9 a7 1948 ¥ 94, 97 AT
gfgsr #7 w@r ot 5 g@  weadi A1
FEH  FIT, SHATE TAT FHN GEH A |

FAT ST FIOAT GETHT § 3PTRT F 94T
wagd & oy el o1 <@ §? 7 «f F
3 miadla § gear A g fF arfag
IFFT Afqae @iT ANSGIR O Fgi
&7 7gi 9% 3PW SAW F 44 &, -
g A a I ¢, g feafo agf agam-
g Y g1 A FAgarg B wma qEwr
AT ) § W F ARH  FRAT TG
g fr ad 1 7md 3 %o wfw 9 9%
FIAFRT A qF AL A ANT qFF T FAAT
faF TR 100 & AFT 14 ¥o AT qF
1T FE-FEL 1516 To aF fah  @T
&, @@ 17 X dong AR gRarr §
S 4% FTH WIZAT qHI H A 7 AT
ag 3 To AT wAr fagwr ar, «fEw
S FEl 9T o ¥UEd  AEAT 43
™odr FEaw A7 Fwg AR QA
dR 9T M TG T1gF@gaaT
IO F4T g7 A WRA &F FEAIAG
geEl F1 MY FOE9Rd AEE gra
ZHFT FIRT  IGTIT JTAT ATIZC )
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[=r TrsFrerae)

za¥ a-ary, Haq, o FOERE
qrEafiy 93 W 9T ¥ 9 dR
ff Ja gug BT AT qT N @l
fF agi W FOd ® dX AW gU 4
Afra TR F TR 93 WE AT
W oAt 7o oar W@ E, oarm @
W1 d, werne ffg qwg ¥ ag
€g O}, ZEET AYAT ¥ W OE 1 ae
grT g @A, AfFT IRy sTEr
F1 fega fear foar f& oamr & @@
TA FIAAT ST A4T | JAH Iy Frwar
dR 97 IR R o§9 faar s
8@ qvg ¥ IR, sAwifEion
g1 wWr & i FEr g a9 W g

§ qemr S § N Fwas
qrada & F "W aFTaeIw
AR gATHIIE F AW T AN &<

I X FEHAR RA W & R
T4 W & AT ¥ F qEd-
R W, aowaw & 3
qeTgR 7 @ 8, ITOFT 4HE W
qEET &, FAGT SEAr ¥ F @l
Frgeew ¥ Ay Foq¥  faaw
FIATARATE . . .

Jrawege (it fafrate qm)
AT Geo Frfora) You have already taken
more than 20 minutes.

st FARE ;A el FTI@r
g1 @Al A e & §Ey A el
FETIEAT F .. ..

uaarsgw (st faftrae q@)
AT FH AGE FIG qT. ..

I am calling the next speaker.

| a1 gmy faq

T URATRN
Fuar gar & w9 &1 gEd ¥ fag

T G 1T T I wenw
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W & #Auy fAawa I F@ Afwg
A g Y 3 srfem

dqz 10 fawm & usy  @®
(it srgm ﬁgﬂ) - But Shri Kalyan
Roy’s party than your’s,

#t TAARRW ;. GIFT AW 2@
T F Fgar & O worge weren
A FT A9 § 97 Awgd Fr fAq-faa
gl R amavagar § @@ A8 A%
3aFT AL foemr & w§ § avwaw ¥
g § a7 FFT ! FIF AT TE 99
% a8 AZ AN FMM A AT AT(
7% FZA & faww ¥ fedy o W
F FE TR TN FALT AT gES
& ST ATHIT ¥ A7 ga § fagw v ?
4T FATLHITH { GIET 7 A9H-
a7 gere & g § fan av g o ?
TR F Wi —FEET FA 4T W—
I F AE Il & gIAT AT qC
gg ¥gl F1 FEOEOT §, UG FE
T SFEEdT FT FLT GEIT F FA
¥ fqar smar & 1 oF ®AY ST 39
faumr &1 & 98 Aoy WTE Fr Fefeas
HACA AT FAT F, TAN AGHT A

.'aﬁ' T AT FAT FoAFAr &7

gAR qrg gt & Ffwaai Fr O
feafs & s9 d4g & arw & & 99
W 4T @ oFrE A famw e S
feeeht fawafagras & Smeav 617 gU
Z-a1 faqat ¥ gHo To qmF fFy

Ioqwrene (Y fafemara atg) ¢ o9
sty fegm zrgw AR !

Y TIRATTIQ : AT FFdqar a7 ?

gagaremR (Wt fafoae < ) -
aryy fafve & geor Aifag | You canng

Kl
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compare the strength of your party
with the strength of Mr, Kalyan Roy’s
party. You must Temember that. You
know this, so you cannot compete with
him. If he has taken more time it is
because his party is bigger than yours.

St ARATTIAN ¢ FAT AT TET favre
g g7 uAfF v ot agw ¥ a3
&7 @A ST 9w AR qOE g

egwiegw (st faferow Iw)
agr g

oft UKATCR : FiT qHT FEA At
ST IRt Ol i et
e 9 § FET § ar 7 O} OFE )
a1, AT e pfRAe, ow faae 2
Frfwa

gavrers (st fafmara qm) ¢
wsuT g faae arwo

S RGN 7 FZOET AT A
fom #amr F g § ) SR gmEay
gy fwgr § fagd IEiA owEr ¥

A I, 78 fawef | wrema.,
AHAGE BT FTATF FG AT WY
amd A1 ¥@F | faawo swesr F2 v
g 137 & fyg gr3a @0 gdem H
Z1T & IAF) TIFT  ATTAGT FTq
F FIITFTAN TACE | 30 A FY gAY
qrE FAT FMqAT AT ATER
wifqady #7 gfaaai av sWE g
FANT FIA T AAHT AT, FIT o
qEr § AW BT AFT qAEA AT
yfas 7 ggraar g gAR qvF I@rg
TG WART W qFT FTE T ST
faog 1 gwR AT §HeT I AW
AT IALT AT IATT AT S AM &3
F1 T8 a1 ) ry graa § o) w8 ¥
W T edE A HK gAr gfaga
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97 FLA FA FT qqA fFar 5@
Vg ¥ A avE ag W qH
FT A fFar war fF fmmere vt

~ _a 3]

g ..

=g, AT sEEry F qg gRr—
¥ Iq gU% INEEE H S qidar-
el die & fag ge-garm g w1 oo
39 foafas ¥ agf ar—gwmr @6 30
A FT ANAAIR FrAFA], qae wE
fra®r srqy Ty grm, W & 912 /X
TN Y faa gE gFR T A g T
W Wgi AT =y de do Fqrdo
¥ gy o 1 gw 30 9A F1Fg A |
o dYo &Tdo & FTATHAT T FT AGT AT
T o¥g TF g ¥ FEA FX AN
ar W@ E, NE A TG W 12 &AW
M gwE gE AT XN R F@ TE
M e, a7 w1 @Ay gs, "hd
gr ad M ¥R W IR 12
aF 7T R TG A A AA G TE |
30 & FT AT AT, 29 N 7
Ia% afgd F W gAR agi ggiw #
a1 e ofY | AT Ay gy A IEA
qIA 1S AT fRT ITET IEAAT A
qEIET A |

# Fgal Argdl §, dway AWEA
F gad ¥ 93 fa@ ) gaF  fqwm
¥ 4 faam gRC & T AC, IR
qifEadi ¥ fag 1 4w wufaw
g, wiar gar aegafe o agte
2 T ITAX ez REw 9EF |
£ 9% ¢ 9q gEN IAEER 7 W
e we frar oar suw W frdl
a1 wrfger & fawai § | gar qg7 foar
qITAT YT ITET A F HILY FT iAW
AT ggt aTET ET § )

T argar fF gg a v gard quEl A
aTs ST M AR g uAT  qrE &
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[#fr TFrerTon]
W AE FATYAT | T AT AGT AFU
§ F3dr fF SwAErd ¥ g gwHrd-
FIO FT BT INT AR AAAHES F A
¥ 93 fag wergdd #r g\ fore forer afa-
T 3 & fY, IF FEE F, IF I K,
I gfvaa & Torg<l A1 @r o)

T T AT F FIA X ARG AU
AT FT TG FAE |

6 P.M.

SHRI KALI MUKHERIEE (West
Bengal) : Sir. I think the Bill is a con-
sequential one. Since the entire coal
mines have been taken over by the
Government, naturally the Board and
others who used to look after the mines
during the regime of the private sector,
had to be changed. It is more or less
technical. The only point is that there
has been a little bit more of charges
keeping in view the conditions, the
price rise and other things. Otherwise,
the Bill should be accepted by the House
as it stands, repealing the previous
one.

Sir, T snpport the efforts and endea-
vours made by the hon. Ministe~, a
suitable person to look after the public
sector institutions because of his con-
victions. And the gentleman who did
it had the conviction. Kumaramanga-
lam will be recorded in history as one
of the great men who took courage to
take over this industry where half a
million workers are involved and where
crooks were running the show. Sir, in
a capitalist social order as we are in
now—it may not be as unbridled as it
is in the United States. but neverthelass
we are in a capitalist order of society—
with the joint sector, this sector and
that sector, however much we have
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been putting things in a nice way, the
fact remains that the instruments that
we are having, who bear the real brunt,
they do not believe in the philosuphy
behind the public sector. That is the
problem; that is the incongruity; that
is the contradiction in our society—that
is, the feudal remnants with national
aspirations of a new bourgeois coming
together from time to time and forcing
the Government to the other side, to
the side of the feudal remnants. That
is the peculiar behaviour pattern of
the social system that is evolving now.
We find it in a very naked form in this
sector. The Bill has gone for the best
as it can for conservation. Why did we
take over ? We really took over to
conserve the best, to utilise it in the
best possible way and develop the
mines—where possible explore the ways
through research and so on—so that we
can make use of it in the best interest
of the nation. Even when we took over
we were not faced with the conditions
as we are faced with to-day in regard
to the coal mines. WNaturally after 14
years of taking over, we should make
a review, an assessment, and go for-
ward accordingly. The Bill is well-
timed. And the Bill has taken car: of
most of the things. But still T will point
‘out certain things which, if the honour-
able Minister kindly pays attention to
them, may improve the position. Pro-
ducers are, in a sole way or in a mono-
poly way, in an advantageous position
for distribution. As you know, we tried
with venture, with courage, to take
over wheat or rice. We failed because
of many reasons. One of the main
reasons is on the question of production
we had little control. But here is a
case where we are producers ourselves.
We can take over the distribution of
iron. If that is done even now, the
problem of price rise for coal will be
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checked. That is number one. Number
two : Proper distribution according to
the needs of the core sector and to the
public as a whole will have a proper
look. a better look, than what it is today
and only then can we possibly prove
before the people that nationalisation
has good, that public sector administra-
tion will be beneficial to the country
and it can also be viable. Therefore, 1
suggest that the Coal-Mines Authority
should themselves set up a distributing
agency of their own and they shall be
the only, monopoly, distributors, and
none else. The core sector or the pri-
mary sector, whatever you call it, should
be provided with their requirements.
For instance, take Durgapur steel plan.
or Bhilai stee] plant or Bokaro steel
plant or any power-generating station.
Entrust them with some responsibility
and pin them down to that and say, you
are responsible for supplying this quota
of coal to such and such places. Thus,
they shall be made responsible. Thirdly,
apart from the captive mines, distribu-
tion agencies should be started by the
CMA at various places, big places.
Different State Governments can be
brought into the picture in the distri-
bution system and they can also bs
made responsible in the State sector.
The CMA should arrange this system in
consultation with the State Governments
concerned. The State Governments will
take charge of all or some collieries and
move the material required to the tes-
pective places, The CMA itself can do
it as proposed in the Bill. They can do
it through the State machinery, if neces-
sary, or by themselves. There are
three things to be done—developing,
conserving and distribution. I take all
the three together. The Minister has not
done anything on the question of dis-
tribution®®o far as the Bill js concerned.

People ate becoming anyfpublic sector.

[12 AUG. 19741
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I do not agree with Shri Rajnarain
generally. But I agree with him in

one sentence, If the Government price
at pithead is ‘x’, then why should the
consumer pay four times that price ?
The reason is that there is the middle-
man. Why was it then taken over ? It
was taken over to do away with the
middlemen in the best interests of the
country. But here, even after take-over,
we find it has been a middleman’s Raj,
despite the wishes of the Minister. The
middlemen are taking the best cream
with the result the people in the country
are getting fed up and frustrated. When-
ever we talk of public sector and take-
over, they are against it and iesent-
ment is coming from the very people
who asked vyou to take over. It is
these people who gave you courage to
take over. That was their desire; that
was their aspiration. Now they thiak it
was an illusion and they are disiliu-
sioned, because they do not want to pay
double or treble. Therefore, I again
emphasize that the Bill is incompiete
because it does not take care of distri-
bution. By take-over you have only
liberated the slaves. Now you have to
look after those slaves. You have only
liberated the coal-miners who are best
paid in the world. Go (o any couatry
in the world and you wili find they are
highest paid because of the hazard 1nvol-
ved in their work. But here they are
worst paid. Now, of course, a little
better than what it was. But if you
take into account their real wage, it
stands at 1960-61 price. 1 do not look
at labour in the way as Shri Kalvar
Roy or Monoranjan Babu looks at th=m,
What is labour for? They work for
the community as a whole. I do not
look at labour as deity. Working class
is the sector to serve the nation. Work-
ing class is the sector to lead the
nation and to change the social order.
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It is a great instrument: it is the biggest
instrument for changing the social oraer.
Working class is not deity. Neverthe-
less, our coal miners are worst paid . . .

SHRI KALYAN ROY You will
at least agree with me that the coal
miners had given solid support to this
Government,

SHRI KALI MUKHERIJEE Sir,
when the people were clamouring for
better terms, the working class came for
it and it is true that they stopped work
and they created an atmosphere in the
country so that the Government could
take over. I know the role played by
the vested interests in 1971-72. During
1971-72, Sir, all efforts were mads by
all including the various State Chief
Ministers barring my Chief Minister, T
must say, that is, Shri Siddharatha Shan-
kar Ray. I know how he took a stand on
this question and I must say that he
stood by his side like a rock to take
over these things and help Mr. Mohan
in this matter and these things will be
recorded in history and these men
will be regarded as great men who did
the take-over job with courage,

Now, Sir, I come to the question of
distribution. This is incomplete in the
sense that distribution has not been
taken care of. If you can’t take over
the distribution side and if you do not
bring forward another Bill, this will be
an incomplete thing. It is not the small
farmers or the middle farmers or the
big peasants who are producing this, But
it is you who are producing this and
so0. distribution also should be taken
care of by you. Therefore, another Bill,
along with this, should come and if it
does not come now, it should come im-
mediately after this.

[ RAJYA SABHA]
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Then, Sir, I come to another question
which is a painful question and it is
the guestion of corruption. I do not
say anyhting about corruption just like
Jaya Prakashji and I do not say that [
see it everywhere. I do not say that
there is no corruption in the private
sector. In the private sector it was
worse. Thev used to produce, say, a
hundred tonnes or a thousand tonnes
and used to write only 70 percent of it
in their books and the 30 percent of it
they used to sell through their ‘bhayyas’
and others and they used to make black
money out of it. One of the reasons
why it was taken over was conservauon.
The second reason was proper utihisa-
tion and the third reason was to save
it from the hands of the corrupt groups.
The fourth reason was that the work-
ing class should get relief. But what
do we find now ? Malaviyaji explained
the circumstances in which it was done.
It was done by his predecessor We
have done it as we did in the zase of
the banks. These people are th:ere
the banks. Whether it is a bank of
the Tatas or the Birlas, the General
Manager or the Custodian is there and
he is the authority whether it is the UCO
Bank or any other bank. But the reason
for the fajlure of the nationalised banks
is that we have left all matters to these
people cent per cent at the fag end of
their lives when they cannot change. They
are the Alsatians of the big monopoly
houses. Here also I find some Alsa-
tians are barking and some are becom-
mg the Managing Directors, soimne are
becorning the Pirectors and some are
looking after ti® mines and the same
people there on §he panels, the same
old people, the same old groups.

’

SHRI KALYAN ROY : The same
people are kgﬁ everywhere, g »
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SHRI KALI MUKHERJEE : Yes,
.the same people are kept in the same
place. Not only that. They are also
promoted to higher positions. Here,
Sir, I would like to tell one thing to
Mr. Malaviyaji. I may not be with
Mr. Kalyan Roy wholly or solely
because I deal with this question a bit
differently. I deal with this issue in a
different way and I have experience of
.dealing with this problem. In my State

alone there are more than about 200
mines with about 1,50.000 or 1,70,000

workers and I have connections with
them and I have seen them. Once 1
pointed out during the Question Hour
here that Mr. Malaviya must note that
whenever they said that production had
gone up, he should go into it properly
and check up because previously for
a production of level of a hundred
tonnes, they used to show only 70%
on their books and the balance of 30%
they kept for themselves and they used
to cheat the working people and e
public like this. Now, the practice has
not been changed. And whatever the
increase you see, that is on paper.
Still I am doubtful whether the real
production has increased or not. Since
{ do not have the correct figures, I do
not like to cast aspersions on anybody.
I talked to the persons concerned and
asked them whether they have been able
tc improve production to the extent as
this is being demonstrated by the Autho-
rity. Corruption is rampant . . .

SHRI KALYAN ROY : No arrange-
-ment,

SHRI KALI MUKHERIJEE. . . No
-arrangement. No machinery for wigi-
lance. I was told that there was a
Vigilance Committee at Asansol. Bui 1
Tound that the chief of that Vigilance
Committee had a number of cases
against him. He has a number of cases
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previously. He has been chosen to be
a supreme person for vigilance. There
is a saying in Bengali: The ghost is in
the mustard seed, you cannot use mus-
tard seed to break up the ghost.

There is nothing in the Bill. It can-
not be brought in the Bill in that way.
It is the administration. He must be
really from either the CBI or the CIB
or such other places. Please set up a
machinery to look into the question so
that they can minimize corruption or
at least bring it to a sensible propor-
tion. Now, as it is today, it 1is
terrible .

DR. RAMKRIPAL SINHA : What

will happen to Youth Congress ?

SHRI KALI MUKHERIEE : It may
be any Congress, whether your party,
my party or anybody’s party. The word
“corruption” is corruption, You are
not coming from an Ashram, nor your
party. I know what you are. Your
stomach is small. Our stomach 1is big.
We take more. It is a question of dif-
ference between the two. But there is
ne ethics. Corruption is corruption,
whatever party takes it.

Coming to labour, they have come to
the public sector. But there arc no
improvements. Prior to takeover, the
minimum was Rs. 200. It is near about
a year and a half now. It has come to
Rs. 280. . .

SHRI KALYAN ROY : Rs. 261 . ..

SHRI KALI MUKHERIJEE : Now,
there has been the Wage Board deciston
It you take the index, then you will
find that the real wage is falling. I am
of the opinion that there should be a
reasonable minimum. Give them the
calories as required. Having given them
a good minimum, higher wages should
be linked with productivity, In a
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country like this, or in a developing
country in the world. even in a develop-
ing country—] have seen myself—mini-
mum is linked with higher productivity,
Otherwise the nation cannot
Sir, I am in favour of

survive.
giving more

wages, I have gone mwyself into the
mines. I have seen this myself. We
are struggling for a higher wage. We

like them to have proper living condi-
tions. We like them to have better ser-
vice conditions. Coal-miners should
not be just coal-miners throughout six,
seven, eight or fifteen years. As a
student I had an occasion to go to a
coalmine, and there I saw deformed
legs. I asked them the reason. [ was
told that ten or eleven or twelve 2enera-
tions of this man were coal-miners.
Naturally, they have to work like that
in the lower seam. Having done that
generation after generation, they have
become deformed,

SHRI KALYAN ROY : Why don’t
you talk about the agreement between
ourselves and them which they are not
implementing ?

SHRI KALI MUKHERIJEE : [last
but not the least, I would like to draw
the attention of the hon. Minister to
the agreement between the labour trade
unions and the employers. They have
come to a voluntary agreement, Some
Ministry—I do not know whether it is
his Ministry or some other Ministry—
has stopped signing the agreement and
they are not proceeding any further.
This is not fair to the working classes.
This is not fair to the authorities also.
When they have come to an agreement
and are about to sign it, to stop signing
the agreement and not to implement it
will be an onslaught and assault on the
working classes. This is the most down-
troddon working class which has to
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pass through the hazards. The family

does not know whether he will come
back or not. In some foreign countries.
and particularly in London, they call it
“weeping pit””. The family weeps at
the pit because he did not come back.
This type of working class should be
shown some special consideration by the
Minister and by the Government. Here
is a section of the working class which
generates power and produces energy for
the country. Since there is petroleum
scarcity, this is the only sector on which
we can survive.

With these words, I support the Bill
and hope that the Minister concerned
wi!l bring forward a further Bill on
the question of monopoly distribution
and that monopoly distribution can save
the country and the people will not go
against the public sector. It entirely
depends on Shri Malaviya's behaviour,
hig Bills, his actions and his handling of
the corrupt instrument which he has

been provided with unfortunately. He
has to sort them out. Thank you.
THE  VICE-CHAIRMAN (SHRI

BIPINPAL DAS): Shri Monoranjan
Roy. Please be very brief as you have
promised.

SHRI MONORANJAN ROY (West
Bengal): Sir, I begin where Mr. Kali
Mukherjee ended. I may come to the
question of distribution if I get time.
I begin with the wage agreement which
you have not only not implemented but
which you have kept in cold storage.
We have got every apprehension that
after the passing of that ordinance on
wage freeze, this agreement will never
see the light of the day. “Fhe workers
waited for years. After 'th%'n agreement,
it was hoped that there will be imple-
mentation of that agreement and there
will be some wage increase. But that
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expectation has also been belied. It is
most unfortunate. If Malaviyaji thinks
that even after that the workers will do
their best to produce more, then he is
in a fool’s paradise. If you think that by
this ordinance of wage freeze, you will
be able to do whatever you like with
regard to the workers, them you are
mistaken there also. You must have
seen today’s newspaper. When the wor-
kers went in protest against this wage
freeze, they were shot and killed inside
the factory. It is a shame on the part of
the Government. Whatever steps you
are now taking are against the working
class and against the labour.

You are bringing forward this Bill
and ] would like to mention one point
only about the Bill and then I shall come
to the question of workers and the
corruption that is rampant in your
organization at present.

Sir, in article 15 of the Bill, at page
7, it is said that after the abolition of the
Coal Board, when the services of an offi-
cers or an employees are transferred to
this new company, his payments, etc.
will be there unless and until his employ-
ment in the Government company or
organization is terminated or until his
remuneration or terms and conditions

" of service are duly altered by the Gov-
ernment company or organisation, as the
case may be. Sir, to leave such a power
in the hands of the company is most
objectionable and, T think, it is a dan-
gerous clause for the workers. Because,
we have no doubt that the wages, remu-
neration and the terms and conditions
of service of the workers will be altered
according to the sweet will of the com-
pany and the authority. The Act itself
gives them the power to do that. Then,
where will the workers get any guarantee
for their service conditions and other
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ing under the Coal Board? Secondly,
Sir, the workers will not be able o get
any compensation because of the trans-
fer. If an employee, working in the
Calcutta office of the Coal Board, is
transferred to a distant place, he must
get some compensation for that. But
the provision in the Act says that they
will not get any compensation and that
they will not be allowed to go to any
court. That is there in Section 16. If
he is transferred to a distant place, he
must get some compensation. That is
not permissible under this Act. More-
over, his service conditions may be alter-
ed at the sweet will of the company,
which should not be allowed. And you
have accepted that all employees will be
absorbed in the company. That is also
not written clearly. If you do not write
that all the employees will be taken by
the company, if you write that the com-
pany can terminate their services and
can alter their remuneration and terms
and conditions of service, then the em-
ployees will be at the mercy of the com-
pany. So, it must be guaranteed that,
firstly, all employees will be absorbed,
secondly, their service conditions will
be muaintained, thirdly, nothing will be
done which is detrimental to the inte-
rest of their service conditions, remune-
ration, etc.,, and fourthly, when they
are transferred, they will get compen-
sation.

Sir, when his Bill has come, we expact-
ed that Malaviyaji will at least give us
an indication as to when that agree-
ment is going to be implemented. And
after your Ordinance of wage freeze,
even if it is implemented, the workers
will not get a single pie. In that case,
you may be rest assured that discontent
among the workers will be such that
you shall not be able to control them.
Is it for that that you have asked for

amenities which they have been enjoy- | 9 battalions of police from the West
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Bengal Government? And the authori-
ties are losing Rs. § lakhs a day? as
they have to bear the expenses on the
police force. Is it in order to crush the
workers that you have asked for nine
battlions of police from the Govern-
ment of West Bengal? I want to know
that. What for have you asked for this
police force? Is it to check the corrup-
tion or is it to crush the workers? 1 have
got no doubt that vyou have asked for
this police force only for the purpose of
crushing the workers because, so far as
corruption is concerned, your Ministry
or your Government for that matter is
not interested to stop corruption as
such. I find that there is a chain systern
of corruption.

Now, this CM.A., Coal Mines
Authority, do you know what people
‘call it? Tt is called the Corruption and
Malpractices Authority. The people call
it so instead of calling it Coal Mines
Authority. It has earned such a good
name for itself.

Now, regarding Road Despatch
Department, it was first run by one
senior officer. Now it has three senior
officers with four junior officers and big
business is getting special favours from
them. Although the forms are available
in the office, should be available in the
office, yet they are being sold before
the very eyes of these officers and they
are being given only to big business as
a special favour to them. Small busi-
nessmen who had been dealing with coal
are now being cornered and big busi-
ness has taken their place.

Now. recently the employees and
workers wrote to Malaviyaji. 1 would
like to ask him whether he got their
letter ? They had written to Malaviyaji
about the corruption and had made an
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appeal to him to look into the matter.
I would like to know whether it is only
after that that he has instituted some
sort of an inquiry and about 20 junior
officers—and not a single senior officer
—were suspended. Nine of these names
have not yet been published. Again and
again people are demanding to know
the names of those people, those offi-
cers, who have been suspended. They
want to know whether it is a fact at all
and what the result of that is if such a
thing has been done. These things
should comel out. Otherwise, people
are getting fed up. The price of coal
during one year has been increased four
times and again you are increasing the
price. All this you are doing in the
name of the workers’ wages and you
say that workers’ wages have been in-
creased. Workers' wages have not been
increased during one year. Not a
single farthing has been given to them.
Instead you have increased the price of
coal several times. That is creating a
very bad impression not only with re-
gard to the Coal Mines Authority but
in regard to the whole nationalisation
question. Nationalisation is now being
questioned by the people who are so
much in favour of it and who are sym-
pathetic to nationalisation. Now they
are questioning it. What is the fate of
nationalisation ? If this is the fate of
nationalisation, God save us from
nationalisation. That is what they say.
This is what people are telling, which
we. of course, do not support. We want
proper nationalisation. Workers should
have some say in the matter of distribu-
tion, in the matter of administration and
other things. They are not taken inio
confidence in any place. Rather, to sup-
press them, all sorts of things are being
done. (Time bell rings.),

Y
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Lastly, Sir, the workers, whose servi-
ces were terminated by the erstwhile
employers even when the Tribunal gave
the award for their reinstatement, made
repeated appeals and representations to
the Minister in charge, Mr. Malaviya,
and his predecessors, but they have fail-
ed to do any justice to the workers, I
would once again request Malaviyaji to
look into the matter. The workers, who
were evicted by the erstwhile employers,
contractors and goondas, are not being
taken back. Their names are there. We
have given the names. The CITU has
given the full list of those workers who
were evicted by the erstwhile employers,
but they have not been taken back as
yet, even after two years of nationalisa-
tion. Sir, it is high time Malaviyaji did
something for these workers. Even in
those cases where the Tribunal’s award
is in their favour, the workers are not

yet taken back. It is a most shameful
thing.

Lastly, what about the implementation
of the agreement? What is the fate of
it? We want to know whether it would
be implemented and, if implemented,
whether the workers will get the money
in cash in their hands or whether it will
go to dogs in the name of deposit in
their provident fund accounts. That
also must be made clear here. Thank
you.

STATEMENT BY MINISTER RE-
STRIKE BY JUNIOR ENGINEERS
AND OTHERS IN THE NEYVELI]
LIGNITE CORPORATION

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Sir, with your permission I would like
to make a very important statement.
This statement relates to the strike which
has been declared by 1,200 Junior En-
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SHRI KALYAN ROY (West Ben-

gal): I have tabled a Calling Attention
on that.

SHRI K. D. MALAVIYA:
listen to it.
more about it

Please
Perhaps you will know

Sir, about 1,200 Junior Engineers and
intermediary technical staff working in
the Neyveli Lignite complex of Neyveli
Lignite Corporation in the South Arcot
District, Tamil Nadu went on strike
from the morning of 11th August, 1974
in connection with their demands for
higher emoluments, automatic promo-
tion and upgradation of certain cate-
gories. Following the strike and sympa-
thetic work-to-rule action by the Assis-
tant Engineers, the Corporation has been
compelled to close down their briquet-
ting, fertiliser and power plants. Ac-
cording to information received this
afternoon, the mines are, however, being
worked.

The Junior Engineers and interme-
diary technical staff have already been
offered higher emoluments but in regard
to other demands, like automatic promo-
tion, etc., these could not be conceded.
The Chairman, Neyveli Lignite Corpo-
ration had offered to place the matter
before the Central Government but this
was not accepted by the Engineers and
these officers decided to go on strike,
Earlier, there were conciliation talks
with the Management at Madras, which
had also failed. In this context it is
relevant to note that strikes in the
Neyveli complex have been prohibited
by the Union Government under the
Defence of India Rules. Forty-one per-
sons have been arrested so far in con-
nection with this illegal strike under the
Defence of India Rules.

SOME HON. MEMBERS: Shame

gineers of the Neyveli Lignite Corpora- | shame.

tion.
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